IN THE CENTRAL ADMINITRATINE TRIBUNAL
PRINCIPAL BENCH
NEUDELHI,

0A 240/93
New Delhi-this the 2w day of fpril, 1997,
Hon'ble 3mt,Lakshmi Suaminathan, Member {(J) |

Shri Kamal Swarup Sharma

s/o Shri NarainLbl Sharma
C/o shri Khem Chand Kaushik,
Vill,Dhansg Najsfgarh,

ss e AppliCant
(By advocate Shri V,P,Sharma, through
Proxy Counsel Sh,Yogesh Sharma )

Vs,

1. The Union of India, through the
Secret ary, Ministry of Revenua,
C.R, Building, Neuw Delhi,

2, The Commissioner of Income Tax

Revenue Building, Stachu Circle,
Jaipur,

(By advocate Shri V,P,Uppal ) »+s Ruspondente
O RDER (0O3a)
(Hon'ble Smt,Lakshmi Suaminathan, Member (J)

After hearing ths czse for some time, Shri Sharma,
learned counsel saeké permission to withdray this aoplication
and to file suitable representation to the respondents, if
need be, in rasﬁect of future vacanciss,

-~

2. Permission to withdray the 04 is granted and the

OA is accordingly disposed of as withdr aun,

fok iy Goatloa
/
Gnt.Lakshmi SuaminZthan)
Member (J)






